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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH 

AT HYDERABI'AD 

OA.099/92 

N1A.1096/92,. 	 Date of decision 	16-10-92 

Between 

A. Nisar 

Krishnaiah 

Anjaiah 	 : Applicants 

and 

1 • Sub Divisional Officer 
Telacommunica tion 
Nahabubnagar 

2. Telecom District 17ngêneer 
Mahabubnagar 

3.The Chief General Manager 
Telecommunication 
AP Circle, Hy4erabad 

4. The Director General 
Dept. of Telecommunication 
New Delhi 

Counsel for the applicants 

Counsel for the respondents 

Respondents 

K. Venkateawara Rao 
Advocate 

N.R. Devaraj, Standing Counsel 
for Central Gcvernment 

COFAM 

HON • MR. R. BALASUBRAMANI AN, MEMBER (AD1N.) 

HON. Mr. C.J.ROY, MEMBER (JUDL.) 

JU DC EM EN T 

(As per Hon. Mr. P. Balasubramanian, Member (Admn.) 

MA.1096/92 in OA.898/92 is filed seeking permission to 

Pile a single petition. After examining the case, the MA is 

allowed. 

2. 	This.ilication is Piled with a prayer to declare the 

impugned order dated 29-9-92 as illegal and to continue the 
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applicants as casual mazdoors. 

Heard Shri Kç\JenkatesJa Rao and Sri NJR. Deuaraj, learnEd 

counsel for both sides. 

After examining the case, we direct the espondents to 

continue the applicants as casual mazdoors, provided :- 

there is work, and 

their juniors are continued. 

S. 	With this direction, the application is .'isposed •btuith 

no order as to c oèts. 

A 
(R. Balasubramanian) (c;J. oy) \ 

Mernber(Admn.) 	 Neniber(Jüdl) \\ 

Dated Oct. 16, 92 
Oictated in Open Court 

ak 

Copy to:- 	 I 

1. Sub Divisional Officer, Telecommunication., Mahabubnagar. 
2. Telecom District Engineer, Mahabubnagar. I  

The Chief General Manager, Telecommunication A.P.Circle, Hy1d. 
The Director General Department of Telecorbinunication, New Dlhi. 
Onecopy to Sri. K.Vehkateshwara Rao, advocate, CAT, Hyd. 
One copy to Sri.N.R.Devaraj, Sr CGSC, CAT, Hyd. 
One sparecopy. 	
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